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INF ABROUT AILS OF MOVEABLE ASSETS AS ON 31
DR AJAY KUMAR SINGH
S0 SHRI VISHWANATH SINGH
POSIT WITH BANK F
STATE BANK OF INDIA, SECRETARIATE BRANCH, PATNA 10835262141
UNITED BANK OF INDIA, RAXALL 1841050002035

DEPOSIT WITH BANK (HUF)

PUNJAB NATIONAL BANK, RAXAUL SB 4108000100012340
INDIAN OVERSEAS BANK RAXAUL SB 095101000003417
STATE BANK OF INDIA, RAXAUL SB 10873188485

TOTAL

SELF
SBI LIFE INSURANCE

HUF
DEPOSIT WITH LIFE INSURANCE MF

TOTAL

DETAILS OF INSURANCE POLICIE

SELF

POLICY NO. 533405013 Surrender Value {Approx)
POLICY NO. 535729929

GRAND TOTAL

2016

1734040 00
355.00

173458900

B50455 84
723535 00
BAT0S57 13
2211049.97
3045648 97

150000 00

100000.00

25000000

67500000

4870642 97
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I ATION ABOUT DETAILS OF IMMOV, ET

DR. AJAY KUMAR SINGH

5/0 SHRI VISHWANATH SINGH

DETAILS OF AGRICULTURAL LAND

SL.NO. LOCATION
1 village Raghunathpur, Anchal Ramgarhwa
2 Village Raghunathpur, Anchal Ramgarhwa
3 Village Raghunathpur, Anchal Ramgarhwa
4 Village Raghunathpur, Anchal Ramgarhwa
5 Village Raghunathpur, Anchal Ramgarhwa
[ Village Raghunathpur, Anchal Ramgarhwa
7 Village Raghunathpur, Anchal Ramgarhwa
B8 Village Raghunathpur, Anchal Ramgarhwa
g Village Raghunathpur, Anchal Ramgarhwa
10 Village Raghunathpur, Anchal Ramgarhwa
11 Village Raghunathpur, Anchal Ramgarhwa
12 village Raghunathpur, Anchal Rarmgarhwa
13 Village Raghunathpur, Anchal Ramgarhwa
14 Village Raghunathpur, Anchal Ramgarhwa

DETAILS OF NON-AGRICULTRAL LAND
SLNO. LOCATION
1 Village Raghunathpur, Anchal Ramgarhwa

BESIDENTIAL BUILDING
SLNO.  LOCATICN

i Village Raghunathpur, Anchal Ramgarhwa

FLATS IM APARTMENT
SLND.  LOCATION

1 MATESHWARI APARTMENT
VISHWESHARAIA NAGAR DAMNAPUR
FATMA

2 MATESHWARI APARTMENT
VISHWESHARAIA NAGAR DANAPUR
PATNA
GRAND TOTAL

KHATA NO

KHATA NO

KHATA ND

17

203
247

49

a7

172

434

68

FLAT NO

405

KHESARA NO.
583
346
355
573
574
575
576
577
578
579
580
3184
3287
3186

KHESARA NO.
2803-2B04

KHESARA NO.
1357

EXTENT
0-16-0
0-0-08
0-15-14
0-11-14
0-03-14
0-11-08
0-16-10
0-15-04
0-12-07
0-12-09
04-13-08
0-07-14.25
0-13-11
0-4-10
05-07-11.25

EXTENT
0-10-0

EXTENT
0-0-11

CUR MARKET VALUE

14350000.00

CUR MARKET VALUE
150000000

CUR MARKET VALUE

2100000=

350000:0.00

2500000.00

24550000.00
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